IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH
' AT HYDERABAD,

0.A.NO. 888 ef 1995.

Ratween Dated:; 12.2.1996.

"

Avodhya Lakshmi s Applicant

And

1, Unien of India, represented by its General Manager, South
Eastern‘Railway, Garden Reach, Calcutta.

2. The Divisiénal Railway Manager, South Eastern Railway,

Visakhapatnam,

e Respendents

Counsel for the Applicant : Sri. P,B.Vijay kumar

e

Ceunsel for the Respondents : Sri. V.Bhimanna, 3C for Rlys.

CORAM:-

Hon'ble Mr. R.Rangarajan, Administrative Member
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0.A 888/95, Dt. of Decision : 12-02-96.

ORDER

I As psr Hon'bls Shri R. Rangerajan, Member (Admn.) |

This applicaﬁian is Piled by the ssecond wife of
one Shri Late Ayodhya Srirama Krishna, who whila working as
T.CoM.(L), Gr.II1, ViZianagaram under R-2 died on 22-05-1991
in harneas, 1t is raported that there was a dispute in ragard
te the payment of finel séttlement'dues of the deceassd hetussn
the applicant who is ths second uiFﬁ and ona Smt.A,3ubha VYenkata

Nagaratnam who is reaportsd to be the first wife of the deceased.

2. In para 4(h) of OA it has been gtated that the
distribution of the final settlemsnt duss had basen dons by way

of an amigabls gettlament batwusan these two ladies and it was

also stated that Smt. A,Subha Venkata Nagaratnam the Pirst wife

of the daceasad had given hsr consent for employing the apblicant
'who 1s the sacond wife of the daceased for appointment on compass-
ionate gfound by agreément dated 09-01-1993. But the above éaid
agreament has not been brought out in her rapresentation at
Annexurs-2 dated -Nil- addressad to R=2. The above rapressntation

was rajectad by latter No.WPR/697 dated 17-04-1395,

3. " This DA is filed for setting aside the impugned order
No.WPR/697 dated 17-04-1995 holding it as arbitrary, illegal and
for a'?urthar direction to the respondents to appoint her an
_-campaséionuta grounds in a suitable vacancy with all conssquentisl

and attendant baenefits.
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4. 1 am not going:in to the merits of this case as

the Pinancial status and other rélsuant Pactors are not brought
out clearly in this OA, Howsver, I peal that R-1 should
re-consider her case for éompasaiQnaFe grngnq_dppuintment. in

view of tha fact that.a ;éttlement bﬁ@yaan thg_apqlicant;uho is

the ggcond wife 65 the decdasad and Smt, A,Subha Venkata Nagaratnam
Pirst wife of tha decessed ‘has beén arrivéﬂ'at by°5§§QBMQnt

dated 09-01-1993, ° The cag® of ths® applicant Por her compassionate
ground appointment. has to be. dispo’ssd of by R-1 in’ agcordance

with the rules if the applicant submits a frush rab}esantatiun

to R=~1 enclosinag the reperted agresment dated 9«1-93 and the dacrge
passed in 05.729/93 on the fPile of IVth Additional District Munisitr,

Visakhapatnam, The reprassentation of the applicant should be
dispoasd of within 4 months pProm the date of receipt of the repre-

santation,

Se The BA is dispossd of as above at the admisaion

No—

(R. Rangarajan)
Member (Admn, )

stags itself, No costs.
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Jated ! The 12th Fabruary 1996, T /é;p@hﬁk [

“(Dictated inOpsn Court)
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